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B q m n e Goart-Judgment «  Fnada- 
o c p til Bight*

*H.Bhri S a h iy t t :
Shri M lp t l Ungh:

Shri Nath Pal:
Shri S. Sup&kar:

Will the Minister of Law be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the Sup-
reme Court Judgment on the Consti-
tution (17th Amendment) Act, 1964 
dealing with Fundamental Rights;

(b) whether Government have 
made an assessment of the implica-
tions arising out of this judgment; 
and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of Law (Slut GoTinda 
Menon): (a) Yes.

(b) and (c). The effect and the 
implications of the Supreme Court 
Judgment are under active considera-
tion of Government.

Uniform Code of Marriage Laws

•28. Shri Kami Singh:
Shri D. C. Sbarma:

Will the Minister of Law be pleased 
to state:

(a) whether Government are con-
sidering the desirability of enacting 
uniform code of marriage laws appli-
cable to  all citizens of India;

(b) if so, when such a Bill will be 
Introduced in Parliament; and

(c) if not, the reasons therefor?

The Minister of Law (Shri.Govinda 
Menon): ( a )  N o ,  S i r .

(b) Does not arise.

(c) The main reason is that there 
is no uniformity of views among the 
different sections of the citizens of 
India as to the enactment of a uni-
form code of marriage laws appli-
cable to  all citizens of India. In thc 
second place, so far as the marriage 
laws of the minority oommunitics are 
concerned. It is considered that any 
move tor m change 'therein should
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come from the concerned communities 
thesaselvea. In the next place, so far 
as the Muslim citizens are concerned, 
most of them consider any interfe-
rence with their marriage law, which 
is a  part of the Shariat, as an inter-
ference with Islam And lastly, the 
Special Marriage Act, 3954 may be 
regarded as a common civil code 
relating to marriage. Although this is 
only an enabling statute, not on y the 
citizens of India irrespective of their 
faith and religion but even other 
persons can solemnise their marriages 
in accordance with and under the 
provisions of that Act

Delhi Milk Scheme

• » .  Shri C C. Desalt WiU the 
Minister of Food and Agriculture be
pleased to state

(a) whether there ha. )>t*en any 
improvement in the milk supply posi-
tion of the Delhi Milk Scheme,

(b) if so, the details thereof, and

(c) ho* far it hav succeeded m 
meeting the require”,f'n,‘! of the 
people’

The Minister of State In thc Minis-
try of Food, Agriculture, Community 
Development and Cooperation (Shri 
Annasahib Shlnde): (a) Yes, Sir.

(b) A statement showing month - 
wise figures of procurement ever since 
the Delhi Milk Scheme started is 
placed on the Table of the Hou<?> 
Placed in Library See No LT-37/ 
67]

(c) 4 25 lakh bottles of -milk are 
daily sold
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Inter-State Transport Commission

•SI Shri N. t .  Chatterjee:
Shri 8. C. Samanta:
Shri P. K. Ghosh:

Will the Minister of Transport and 
Shipping be pleased to state.

(a) the difficulties experienced by 
the Inter-State Transport Commi-
ssion in Its functioning;

(b) the suggestions made by thn 
Road Transport Taxation Baquby




